Employment for Youths of State
635. SH. KULDEEP VATS, MLA: Will the Minister of State for Labour and Employment
be pleased to state:-

a) Whether it is a fact that the Hon’ble High Court has Stayed the Law of
Government to reserve 75 per cent seats for local candidates in private sector
jobs in State; and

b) If so, the steps likely to be taken by the Government to provide employment

to youth in State?

Sh. AnoopDhanak, Hon’ble Labour Minister, (Independent Charge) Haryana

The implementation of the Haryana State Employment of Local Candidates
Act, 2020 was stayed by the Hon’ble Punjab and Haryana High Court
Chandigarh vide its order dated 03.02.2022. However, in a SLP filed by the
State Government, the same has been vacated by Hon’ble Supreme Court of
India vide its order dated 17.02.2022. At present,there is no stay on the
operation of this Act.Employment would be provided as per the mandate of
the Act.
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